
REGIONAL OFFICE ,spcb 
RAJASTHAN STATE POLLUTION CONTROL BOARD 

Plot No. SPL-2, M.I.A Phase-I, Basni, 
Jodhpur-342005 (Rajasthan) 

E-mail- rorpcb.jodhpur@gmail.com. Tele: 0291-2723225 

RO/RPCB/Gen/NGT-54/ \,5i; 

To, 

The Registrar, 

National Green Tribunal 

Principal Bench 

New Delhi. 

Email- judicial-ngt@gov.in 

Date:-06.10.2022 

Sub :-Compliances of the directions issued by Hon'ble NGT, Principal Bench, 

New Delhi vide order dated 13.07.2022 in O.A no-424/2022 Jitender Singh & 
Others vs State Of Rajasthan. 

Respected Sir, 

With reference to above cited subject, please find enclosed herewith the Joint 

Inspection Report in compliance of the order issued by Hon'ble NGT, Principal Bench, 

New Delhi vide order dated 13.07.2022 in O.A no- 424/2022 Jitender Singh & Others 

vs State of Rajasthan. 

Enclosed-As above. 

Copy to:-

Yours faithfully 

---(Shilpi Sharma) 
E.E & Regional Officer 

1. Member Secretary, Rajasthan St Pollution Control Board, Jaipur. 
2. District Collector, Jodhpur. 
3. Shri Nishant Awana, Advo te, Hon'ble Supreme Court/NGT, New Delhi for 

perusal and necessary ction. 
4. GIG-Legal, Rajasth State Pollution Control Board, Jaipur for information. 

/ 
Regional Officer 
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Joint Inspection Report  

 

Submitted in Reference to  

 

Hon’ble National Green Tribunal (NGT) 

Principal Bench, New Delhi order dated 

13/07/2022 

 

 

 In the Matter of  

 

 Original Application. No. 424/2022 

Jitender Singh & Others. Vs. State of 

Rajasthan 

 

Members of the Team 

Sh. P. Jagan. Scientist, Regional Director, CPCB, Bhopal 

Sh. Gopal Parihar, SDM, Luni 

Sh. S.L Paliwal, GM, DIC, Jodhpur 

Smt. Shilpi Sharma, Regional Officer, RSPCB, Jodhpur   
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INSPECTION REPORT OF JOINT COMMITTEE IN COMPLIANCE 
OF HON’BLE NATIONAL GREEN TRIBUNAL (NGT) PRINCIPAL 

BENCH, NEW DELHI ORDER DATED 13/07/2022 IN  
O.A NO- 424/2022 IN THE MATTER OF JITENDER SINGH & 

ORS  VS  STATE OF RAJASTHAN 

 

INTRODUCTION 

Hon’ble NGT Principal Bench New Delhi, vide its order dated 

13/07/2022, in the matter of Original Application No. 424/2022 

“Jitender Singh & Ors. Vs. State of Rajasthan” constituted a Joint 

Committee comprising of representative of CPCB, Principal 

Secretary, Department of Industries, Government of Rajasthan, 

State Pollution Control Board and District Collector, Jodhpur and 

directed the committee to undertake site visits, look into the 

grievances of the applicants, verify the factual position and take 

remedial action in accordance with law by following due process. 

The State PCB has been designated as the Nodal agency for 

coordination and compliance. (Copy of the order is enclosed at 

Annexure-I / 2 Pages.    

In compliance to the aforesaid order dated 13/07/2022, 

following officers were nominated from their respective departments 

to conduct the joint inspection:- 

i. Shri P. Jagan, Regional Director, Central Pollution 

Control Board, Regional Directorate (Central), Bhopal 

(MP)  

ii. Sh. Gopal Parihar, SDM, Luni,  Jodhpur (Raj)  

iii. Shri S.L Paliwal- GM, DIC, Jodhpur (Raj)  and  

iv. Smt. Shilpi Sharma, Regional Officer, RSPCB, Jodhpur 

(Raj) 

The committee of above officers carried out joint inspection of 

alleged textile unit of Mr. Bhawani Singh S/o Mr. Mod Singh and 
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Mr. Devendra Singh S/o Mr. Bhawani Singh, located at Khasra 

No.149/1 and Khasra No.149/2, Village Bhandu Kallan, Tehsil 

Luni, District - Jodhpur on 01/09/2022. 

OBSERVATIONS DURING THE VISIT  

• Unit is a textile processing unit having process Mercerizing, 

bleaching, dyeing & washing operated on agricultural land 

having area- 32 Bighas at Khasra No.149/1 (4.32 Hectares) 

and Khasra No.149/2 (0.80 Hectare) village- Bhandu Kallan, 

Tehsil Luni, and District Jodhpur without land conversion 

permission from competent authority. 

• Unit was inspected in the presence of Sh. Devendra Singh 

(Owner as reported) on 01/09/2022. 

• The latitude and longitude of the unit w.r.t the two entry gates 

are:- 26.1141888N, 72.90586106E and 26.11928547N, 

72.90522101E.   

• The photographs, video & drone videography taken during the 

visit are enclosed at Annexure-II/22 Pages. 

• The mauka fard of the joint committee is enclosed as 

Annexure-II/A / 3 Pages. 
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  Figure1:- Aerial view of unit taken with drone. 

 

 

 Figure 2:- Aerial view of unit from Google Earth. 
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• During inspection, unit was found non-operative. The 

representative of the industry informed that the unit is non- 

operational from 2019, however, looking to the site conditions 

and machinery installed, the possibility of partly operating the 

unit cannot be ruled out. 

• During inspection, 30 sheds were found established where 

Plant & machinery required for textile process related activities 

were found installed and as informed by representative, they 

provided above shed with machine on rent to people for 

operating the textile process related machineries. Details of 

Plant & machinery installed in different sheds is enclosed as 

Annexure-III / 4 Pages. 

• No waste water treatment facility i.e., Effluent Treatment Plant 

(ETP) was found installed at site.   

• Raw water for this industry is procured and the unit also 

having 2 bore wells in the premises without obtaining 

permission from CGWA. Records of procurement and 

utilization of raw water are not maintained. 

 

• Unit has constructed overhead tank with storage facility and 

water supply network to supply the water to different shed for 

operating the textile machines. 

• Unit has provided a network of waste water collection similar 

to sewerage network consisting of lateral drains, sub lanes & 

main trunk to receive the waste water from different sheds 

which is finally disposed in river Jojhari. 

• During the visit some waste water was found in Jigger, floor of 

machine section, sludge deposition found on land, waste water 

was found in collection chamber of drains & main trunk line 
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after seeing this operation of textile activity in unit in past 

days may not be ruled out. 

• The joint committee has collected following samples to 

ascertain the quality of effluent & sludge: 

S.No. Sample collected from Number of 
samples 

1.  
Waste water from drain & 
chamber in unit premises 

04 

2.  
Sludge deposited on land 01 

3.  
Color chemical 01 

4.  
Waste water from drain 
approaching to river Jojari 

01 

• The samples were analyzed at Regional Lab, RSPCB Jodhpur. 

The analysis reports dated 13/09/2022 are as mentioned 

below. As per the analysis reports, the water samples collected 

shows concentrated metals, high COD etc. The sludge 

collected also shows very high levels of metal concentration 

and other parameters. 

S.No. Parameters 
Collection 
Chamber 
No. 01 

Collection 
Chamber 
No. 02 

Lateral 
Drain 
No. 01 

Lateral 
Drain 
No. 02 

Chamber 
of Main 
drain 
going 
towards 
the river 
Jojari 
inside 
the unit 

Waste 
water 
flowing in 
river Jojari 
at village 
Bhandu 
after the 
confluence 
of the final 
outlet of 
unit 

Sludge 
sample 
collected 
inside the 
unit near 
textile 
processing 
machine 

1 
Zinc as Zn 
mg/l 0.1795 1.886 4.642 0.4952 1.988 0.521 177.1 

2 Ph 7.96 13.27 12.33 11.18 10.36 7.75   

3 

Total 
Suspended 
Solids mg/l 228 386 624 198 1122 816   

4 

Chemical 
Oxygen 
Demand 
(COD) mg/l 358 3242 4844 1501 1976 632   
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5 

Bio-Chemical 
Oxygen 
Demand 
(BOD) (3 days 
at 27⁰ C) 
mg/l 88 810 1210 375 494 158   

6 
Oil & Grease 
mg/l 4 2 3 3 4 4   

7 
Copper as Cu 
mg/l 0.2477 0.1043 2.49 0.2902 0.1933 0.1337 30.11 

8 
Nickel as Ni 
mg/l 1.699 1.371 6.539 3.338 0.0649 1.789 610.3 

9 

Total 
Chromium as 
Cr mg /l 0.5216 0.0039 0.4648 0.0425 0.0209 0.0572 11.43 

10 
Iron as Fe as 
mg/l 8.861 0.7873 25.44 1.138 1.022 19.88 2364 

11 
Cadmium as 
Cd mg/l NT 0.0235 0.0846 0.0728 0.0649 0.0021 14.22 

12 
Chloride as Cl 
mg/l 1824 1982 2212 1180 1640 1162   

13 

Ammonical 
Nitrogen as N 
mg/l 19.6 3.36 4.48 7.28 16.8 7.28   

14 
Fluoride as F 
mg/l 1.3 1.24 1.32 0.92 1.02 1.66   

• No electric connection was found in unit but infrastructure 

like transformer & electric line was found established in unit.  

• As per the JEE and AEE of JdVVNL(Jodhpur Vidyut Vitran 

Nigam Limited), unit’s electricity disconnection from 11 KVA 

line has already been done in the year 2019 and since then no 

electricity connection has been given by the JdVVNL in the 

area. Copy of letter from AEE, JdVVNL dated 12/09/2022 is 

enclosed as Annexure-IV / 2 Pages. 

• The Solid waste i.e. packing material, empty bags of chemical 

& dyes, unused fabrics etc were found disposed in back side of 

industry. 

• No processed or raw cloth/fabric was found during inspection 

at the site. 
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• Color chemical, Caustic & acid drums were found stored in 

some of sheds of textile unit, it should be ensured that these 

chemicals, caustic and acid etc are not utilized and strict vigil 

be kept on the unit. 

• It is pertinent here to mention that the representative of the 

unit informed that he wants to regularize the industry for 

which unit has applied for conversion of the land titlement at 

Revenue Department which is under consideration. Copy of 

the application for land conversion is enclosed as Annexure-V 

/ 5 Pages. 

• The committee contacted the complainant on the contact no 

as per the complaint annexed with Hon’ble NGT order, but the 

number could not be reached.  

• The matter was discussed with Patwari of Luni district to call 

the complainant at the site and she submitted that there are 

two Mr. Jitendra Singh in Village Bhandu. Letters by both Mr. 

Jitender are enclosed as Annexure-VI / 4 Pages. 

 

ACTION TAKEN 

It is also pertinent to mention here that action has also been 

initiated against the unit in the past, details are as follows: - 

• The industry had not obtained consent to establish or consent 

to operate under the Water Act, 1974 from the State Board & 

not provided any treatment facility therefore the State Board 

had issued directions for closure under section 33A of the 

Water (prevention and Control of Pollution) Act, 1974 vide 
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letter dated 08/08/2016. Copy of the directions for closure is 

enclosed as Annexure-VII / 2 Pages. 

• In compliance to Hon’ble NGT orders passed in the matter of 

Original Application No. 329/2015 Gram Panchayat Araba 

V/s State of Rajasthan & Others (O.A no. 358/2013), a 

committee was constituted by District Collector, Jodhpur on 

dated 04/05/2019 to conduct the survey & action against 

illegal units which are discharging untreated trade effluent 

into river/ drains etc. 

• In compliance to District Collector, Jodhpur order dated 

04/05/2019, joint inspection and action against aforesaid 

industry was carried out on 08/05/2019. During the course of 

inspection, notice of inspection & notice of intention to have 

sample analyzed were served to the representative of the 

industry. 

• The officials of the State Board carried out survey on 

08/05/2019 and observed that the industry was operating 

illegally and making direct discharge of untreated effluent in 

river Jojhari. The machinery found during inspection was 

sealed/dismantled by the Local administration during the 

action taken between 06/05/2019 to 15/05/2019. Copy of the 

earlier proceedings are enclosed as Annexure-VIII / 7 Pages. 

• State Board has imposed interim environmental compensation 

of Rs 2.00 Crore on the unit vide letter dated 

04/07/2019(copy of the directions for imposing environmental 

compensation is enclosed as Annexure-IX / 3 Pages, 

however, the same has not been received so far. It is also 

pertinent here to mention that the unit has filed an appeal 

before the Appellate Authority constituted under section 28 of 

the Water (Prevention and Control of Pollution) act, 1974 

against the order of environmental compensation imposed by 



Joint inspection report in the matter of Original Application. No. 424/2022 Jitender Singh & Ors. Vs. 
State of Rajasthan Page 10 
 

RSPCB. The appeal was registered as Appeal no-01/2020 

titled as Bhawani Singh v/s RSPCB & Others. The appeal is 

sub-judice before the Appellate Authority. Copy of the same is 

enclosed as Annexure- X / 22 Pages. 

• The applicant applied for consent to establish under the 

provision of Water (Prevention & Control of Pollution) Act, 

1974 in the name of industry M/s. Naagnechi Enterprises 

(Prop. Shri Devendra Singh) for textile units located at Khasra 

no. 149/2, Village Bhandu Kalan, Tehsil Luni, District 

Jodhpur, which was refused by the State Board on dated 

20/02/2020 for the reasons mentioned therein. Copy of 

refusal letter is enclosed as Annexure-XI / 2 Pages. 

RECOMMENDATIONS 

The unit was found non-operational during inspection, 

however, looking to the site conditions and the machinery the 

possibility of operating the plant cannot be ruled out and 

looking into the past track record of illegal operation of the 

unit, the committee is of the opinion that:- 

a) District Authority needs to immediately cancel the Khatedari 

of the Khasra No.149/1 and Khasra No.149/2 under the 

provision of Rajasthan Tenancy Act and Land Revenue Act.  

b) Illegal operation period may be assessed by electricity 

consumption and water consumption based on the 

machineries etc. by the respective department’s viz. Jodhpur 

Vidhyut Vitaran Nigam Limited (JdVVNL), CGWB & RSPCB 

and accordingly deterrent penalty may be imposed on the 

occupier.  

c) Department of Police needs to ensure strict vigilance on such 

illegal units and area for not to allow operation of any 

industrial activity.  
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d) Central Ground Water Board, Jodhpur may furnish the 

detailed list of the permitted borewells and accordingly may 

imposed environmental compensation on illegal borewell 

occupiers.  

 
 

 
(Shilpi Sharma)              (S.L Paliwal)          (Gopal Parihar) 

RO RSPCB Jodhpur           G.M DIC                             SDM, Luni 
 

 

                   (P. Jagan) 

           Regional Director, Bhopal 



Item No.06                (Court No. 2)  
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH 
 

(By Video Conferencing) 
 

Original Application No.424/2022 
 
 

Jitender Singh & Ors.                            …Applicants  
 

Versus 
 

State of Rajasthan       …Respondent 
 
 
Date of hearing: 13.07.2022 
 
 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
Application is registered based on a complaint received by Post. 

  

ORDER 
 

1. The applicants have sent the present letter petition, which has been 

treated and registered as original application, complaining that Mr. Bhawani 

Singh son of Mr. Mohar Singh  and Mr. Devender Singh son of Mr. Bhawani 

Singh have illegally set up dozens of textile factories in agricultural land 

measuring 32 Bighas  comprised in Khasra No.149/1 (4.32 Hectares) and 

Khasra No.149/2 (0.80 Hectare) situated in village Bhandu Kallan, Tehsil 

Luni, District Jodhpur, Rajasthan owned by them respectively. They are 

illegally doing work of dyeing of cloth there.  Previously on complaints by the 

villagers and in compliance with orders passed by National Green Tribunal 

and higher Authorities five Government Departments had carried out joint 

exercise for routing out the illegal textile factories established in the village 

but in collusion with concerned officers/Officials of Revenue, Police, 

Electricity, Administrative Departments and Jodhpur Development Authority 

(JDA) etc., the textile factories have been illegally set up again and are being 

illegally run without any obstruction from any quarter. The above said persons 

have also been discharging industrial effluent in River Jojari.  

 

FreeText
Annexure-I 
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2. In view of the averments made in the application, we are of the view that 

the factual position needs to be verified and remedial action is required to be 

taken on the basis thereof by the concerned Statutory 

Authorities.  Accordingly, we constitute a Joint Committee comprising of 

representative of CPCB, Principal Secretary, Department of Industries, 

Government of Rajasthan, State PCB and Collector, Jodhpur and direct the 

same to undertake site visits, look into the grievances of the applicants, verify 

the factual position and take remedial action in accordance with law by 

following due process . The State PCB will be the Nodal agency for coordination 

and compliance.  

 

3. Factual and action taken report may be furnished within two months 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 
          List the matter for further consideration on 10.10.2022. 
 
  
 
         A copy of this order, along with a copy of the application, be 

forwarded to CPCB, Principal Secretary, Department of Industries, 

Government of Rajasthan, State PCB and Collector, Jodhpur by e-mail for 

requisite compliance. 

 

 Arun Kumar Tyagi, JM 

 
 
 

Dr. Afroz Ahmad, EM 
 
 

July 13, 2022 
AG 



  Annexure-II 

Original Application. No. 424/2022 Jitender Singh & others. Vs. State of Rajasthan 

Photographs captured during the Joint Inspection Report of alleged Textile unit 
of Mr. Bhawani Singh S/o Mr. Mod Singh and Mr. Devendra Singh S/o Mr. 
Bhawani Singh, located at Khasra No.149/1 and Khasra No.149/2, Village 
Bhandu Kallan, Tehsil Luni, District - Jodhpur in the Matter of Original 
Application. No. 424/2022 Jitender Singh & others. Vs. State of Rajasthan 
Incompliance of Hon’ble National Green Tribunal (NGT) Principal Bench, New 
Delhi order dated 13/07/2022. 
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Old entrance Gate  
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Annexure III 

Details of Plant & machinery installed in different Shed: 

Sr No Shed No Plant & machinery installed 

1. Shed No 01 14- Dyeing Jigger  

1.  Shed No 02 17- Dyeing Jigger  

2.  Shed No 03 15- Dyeing Jigger  

3.  Shed No 04 28- Washing tanks {Average Size 

8’ x 6’x 2’6”} 

02- padding  

4.  Shed no 05 01- Caustic padding 

5.  Shed no 06 01- Caustic padding 

13- Washing Jigger  

7. Shed no 07 01- Caustic padding 

16- Washing Jigger  

8. Shed no 08 
9- Caustic padding 

13- Washing Jigger  

9. Shed no 09 01- Caustic padding 

15- Washing Jigger  

10. Shed no 10 01- Continuous mercerizing 

machine 

01- Continuous Washer 

09- Washing tanks  {Average Size 

6’ x 6’x 2’6”}  

11. Shed no 11 01- Caustic padding 

08- Washing Jigger  



12.  Shed No 12  
10- Dyeing jigger  

02- Jumbo jigger  

02- silicate Padding 

01- Continuous mercerizing 

machine 

13. Shed No 13 Empty- No plant & machine, 

used for sundry of cloth after 

the process.   

14. Shed No 14 01- Caustic padding 

12- Washing Jigger 

15. Shed No 15 01- Caustic padding 

10- Washing Jigger 

10 –Dyeing Jigger  

16 Shed no 16     14- Jigger 

01- Padding 

01-Continuous mercerizing 

machine 

17. Shed no 17     07- Jigger 

    01- Continuous Washer  

01-Padding 

01-Continuous mercerizing 

machine 

18. Shed no 18 19- Jigger  

19. Shed no 19 02- Jet dyeing 

01- Hydro extractor 

01- Padding    



20. Shed no 20 01- Steam Boiler 

03- kier  

01-Continuous mercerizing 

machine 

01- Continuous washer  

05- Washing tank {Average Size 9’ 

x 9’x 2’6”}  

21. Shed No 21 01- Padding 

09- Washing tank {Average Size 5’ 

x 5 ’x 2’6”} 

22. Shed No 22 02- Jet dyeing 

01- Steam Boiler 

23. Shed No 23 03- Jet dyeing (dismantled)  

11- Jigger  

08- Washing tanks {Average Size 

5’ x 5 ’x 2’6”} 

24. Shed No 24 01- Caustic padding 

13- Washing Jigger 

25. Shed No 25  04- Jet dyeing 

04- Hydro extractor   

26. Shed no 26 03- Jet dyeing 

01- Hydro extractor   

01- Steam Boiler 

27. Shed No 27 09- Jigger 

01- padding  

28. Shed No 28 01- Caustic padding 



06- Washing Jigger 

29. Shed No 29 01- Caustic padding 

07- Washing Jigger 

30. Shed No 30 01- Caustic padding 

10- Washing Jigger 

06- Washing tank {Average Size 5’ 

x 5 ’x 2’6”} 
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']. ,\nd \hcrca-s. ur:cler thc provisions of seclion 25,26 ofthc \\,a!cr.r,cl, no pcrson thall
u ilhout th!' prc\ lo us con sent of fie Stale Iloard eslabli sh or takc al \ slcps lo cslllbtlh.
rn] iDdustry, oP,r'iltion ot pixess ofany lreatment ar disflsil s)slcrd or any !')il(rbx,n
or rddition (heR o. $hich is likely lo discharge sewage or lmde cmr elrr inro a slrclrrn or
\cll or se\cr or on l.rnd or bdng into usc any new or ahercd outlea for rhc dis.h$!c ur
sd\\asr or tlrrde . llluunl or begin ro make any ne\\ discharge ofsewale or rnde ctlltl,rnr.

j. And rvherciu. rh"' induslry is operating irs plant in the nalnc and sl),'le of ifr's llh!$.:ul
Sii8h S,'o N4ods ngh Rajput, Khasm No. 149/01, cram Panchayar- I:handu Kalln. Luri.
Jodbpur. Jodhprrr and is engrged in proccssing of cloth rvhich een.aes polluted n.. .
(i1lu(ll1.

6 .\nd \ herens. th ir uslh- is in opemrion at non coDlbmrins area a|C *.irhout obrJrn,n!
( oDs,:nl ro hslatlish atxl Conscnt to Operare undcr \!'akr  cl from lt e Slare llonrd. lhLr\.

.|\rulrng in riol .tioo ()frhe Water Acl.
7. .\nd whcrca-s. th- llon'ble Nationa.l Grcen Tribunal inrhe nultcr or'!!{1s l-arnri SLrir:r1

OrilLinal Applicr tion No. 358(THC)/2013 (DBCWP No. 8074/201r)) vidc ordcr d.ntd
i)l 1)51201.1has i lrcr-alia directed as under!
''ll anv indusi \',/unil-\rhcthet a neubcr of Lhe trust or olherwi:. l'ails lo nrrkc ,i

applierlion tbr jonscnr within tluee rlecks from fie darc of thir ordt'r or iI :u.l:
apl)licalion is sul'Ditled to the Boa-rd and the consent applic'd for is drclincd/rr'lirsed. surh
industD/ur;r shi,ll bc closcd unlill ir con)plies vvirh the condirion/n quirenrcnr srated h1

thc lloard ',-

8. A,rd whcL-as. th-' industry has failed to apply tbr consent lrt1der w81!:r Act to rhe Lloard

\.\ilhirl sr;pulatec lime as prescribed by the Hon'ble Na(ional Gr.m 'fribuoal in lhc
dlarcsaid ordcr d.rted 0l/05/?014.

9. 
^rrd 

$hcreas. th' irduslry has also faifud to comply Nilh lk)n'blc I\JGT direcrion d .d
01.05.101.1 rcsar.ling installation oftampcr proofelectronic ntelcr, d!posilion o[ Rs. i.i)l]
lals ltlld inslall lion ol adcquate lrearmcnt facilities tbr trealmenr of \4irsie Narer to
r.hic\c zero dis( hurrc.

TextText
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:,i \nd !vh.R'as..tnc rxtuslry i.\ llitcd ro provide el]luenl lrcarmcnl n tnr \!ilh I{ O \\:r.nr
, ,r .onnccrcd I I I j conr nron efll I rcDr riearrnenr plaDr lo treal lhe \\ asl; ,,ri", ;i".t,,, .",

. \nd nhcrea\. Ltr!. sile was iuspe.ted by re Boa.d OUlciats a, il; ;,;; ;t;i;, ,, ,xnlrerre(l U.trlr .llhc l was ti,und dischar8ed oulside ll)e i,rdusrr.ial p.cmis.,s' 
"" '

I 1r(i Nl)crcts. it,c St:rlc l3oard mav.inex.r.i.eufthe polers.o"i.l .a ,r., ,, 
"",t,,, 

,,.
:)ro\ i\(rns (;i \ .crioD l3A ot- !\.ater Acr cnd in perlormanc" 

",, 
,,, ii,,",,"r. 

",,.,., 
,,,"i\,rrur ,\.r. rsr Ji(.(trols in \rjunts to anv person. olliccr ,r, ,,,, ,,,,,1,r.i,r',,ri .,,.t,

l\(rs, ) ortre(r,.1 rurhorir! shill be bound lo complv wilh such dircrlioos \\hj;h jnctu.t.s
tbc po\vcr kr di, rcr!

(lj 'th..losurc. prohibilion orrcgLrlJLiou ofan) industry.i,pLrauuoolnroccssor(b) Srotrpage or regularion oI the sLrpnty or eic(rriciiy J ,rl", 
".',",',,,r,",

t heref1)rc, ll)e Smre Board in exercis€ ofthe pou,crs conferred upon il u|d.r sectjon .] r.\ rn{lin pcr,i)rmxncc ol inctions under the warcr Act, hereby airc.r" yuu tn. l;iif",i,i .l","l.sn )our inJu:uirt planr M/s Bhawan Singh S/o l\4od;ingh n"jp,r, ffi"..1'1., 
't 

rr,r,r.(,.!n l,Jrrh.r\..,r R ,$Jx Krlan. Luni. Jodhpirr, .r.dhp,. ,,; L"rh". ;i, r; i,_" ,,.,,.. ,nr,
r: rrr r( i'l rrlJIrnr c, ftirncc of rh(se dirccrions issued hy thc St:rc lirr rri undcr srrrrorr rl
.\ i. n !rnrintrl oi'rir ce. punishable with imprisonmenr lbr a iern \!hich , ,"ff ,"i^i-..,, ,r,,,"
one \(Jr.rnJ.ir rn.1lh bur \hich nrsl e:rrcnd to six years a-nd \\.ith t;n" under sc.-rir,n ttt:I

'lhrs 
hcars lh,, approval ofcompelent authority

CiJpy toi

l

1.

(K (1.,4. Arlrn t,frslJ)
Vc nhcr Sccrcrrrr

41..-

'l Ie Dinrict Collcchr. Jodhpu with the rcquest un.ler scction :l:iA oj.lhe \\,ltcr ,\cl$ close d.\\'n planr of N4/s Bhcrvan Singh S,/o Modsingh Itajpul. Khrsrir N(,
l49iOl, crLm Parchayar- Bhardu Kalan. Luni, Jodhpui. J, tlhpur anLt cnsrre
compliitncc if drcse direction.
Ihe l:xecutr!e l.-ngineer, Jodhpur Vidhyut Virran Nigam I_imil.,t. Jodhpur lo $ith
lhe directio I undcr secrion i3A of the Water Aca ro fr;rrh$ rh. disionnccr rhc
tleclric sup,)I.'- ol I\,I/s Bharvan Singh S/o Vodsingh Rajplrr, I h$ra No. I .1,) (r | .(jram I,anch.rl-a! Ilhandu Katan, Luni. Jodhpur. JodhpLrr aiid cor irm conrplixr)r:r (,1

thcse dirccti ),ls as accomFlishment thereofis binding upon you uruJtr rhe sai,1 lcr
1he Exec]ltire Enginecr. Public Health Engineering Deparrnlcnl Dislri.t .todhnlr
\\'ilh 1c dir\ c1ion. under scction 33A ofthe Water Acr io lbnhuirh. disconrrccr ih.,
$alcr suppl-\ oflvr/s Bha\yan Singh S/o ivlodsingh Rajprrt. Khasr.. No. 1.19,01. (irnnl
Panchayal- l!handu Kalan, Luni. Jodhpur. Jodhprrr anrl confirn: c,,mplirnre ot.lhrs.
direclions as acconrplishment rhereolis binding upon r,ou undcr tlrc said ,\ct.
Regional O iicer, Regional Oificer. Raiasthan Sialc polluri( r Conlrol l],Irl1t.
Jodhpur to s,.al D.G. sets and such other equipments so as to alleLr conlplcrr, closrrru
ol dre indust ial plunt and send conlpliancc repon to $e II!,ad Oll:co.
Nlaslcr iile, {;roup Tcxliie, Rajaslhan Sratc pollurion Conlrol l}onrd. Jaipur

t
ID,^

Mer rhrr Srtr,:rr r

/c
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"j, iorrr, action ta ke' uyV6.,. [w..,t6mp.!Lin compliance
'-' 

of o.A. 
"". 

i,,g/2ois, Gro* Panchayat Araba Vs'

State of n,,;o*fro., orra Ors. order dated

.Iaa1.*91(...., passed by }ion'bie National Green

Tribunal (N.G.T.)

Sr.

No.

I

1 Date

2 Name & a

3 Connectc

(Yes/No)

4 Details of

G n'l
@o ilcx - o

5 Status o

non-opel

6 Earlier

unit (Ye

Action

inspecti

( ( {r^"tr*

articulars

ldress of the units

.1 to CETP{PNT

machineries

i units (operative

ative)

rotice issued to the

A{o)

takcn during

,n of the unit

Observations

ogl.rf=.-D

8\c^r*-,' \1, 
".+,l"r 

8/t
Mor S;r,gr,, lzh. 

^to 
.
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ffi--@
(Regional office)

Rajasthan State Pollution Control Board

SPL-2, M.I.A., t Phase, Basni, Jodhpur-342005

Phon r'Frx;. g29r-274225. E Mlil lD : totPcb ,od hPur@gmdl''oB

Seizdrememo

[r compliance to closure direction issued by RSPCB vide

**r'o. ...a.4, . . p.2-. 2 l. ?.p..t F. .......... ; dated . . .*l.l.e : l. n t t

to Mis. ....x-si;s.ft; sh fu''A* ''"u\'tl':4c''"*ks'"=/"-\

:'lPr'l'?:t:
Undersigned oflicials visited the site on dated ' '?i

nfu.4 qq

Following ma:hineries/ sealed in Presence

representadve l;hri " LE.,&T':/P"45'&' {r=s J'

of unit's

m4-;,s:

*

=r+ ,(

.. Bl,.r N o., ;. J5,? J'?L, " fu. Sftg. r..d 2., District )odhPur'

t. . . 5. .\ : . .ffi :*i.+1. .(q'raa,,*'?el6{'''':'D"Y' " 4'vn i''

z. . .?.1., . . Q 3. ! :: *k+ h. .'4lr'h n e i''''Oryd's' 9'-:r"'i' : : ig"en- 
ss +

,. . .t:W *.7A,!) ! /.Y''' Sh n u *

:h.!.fi.,..Kryt-4. : ff :::.,.S s.? < R V"LLF*

- :-'!,
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Forn N.. Il

Member Secretary

Shrt.,..+.7.:91UH..

R.P.C.B. raipur

0'"1.,..1,,5.",

RAJASTIIAN :;TATE POLLUTION CONTR()L BOARD
Regional Officc: SPL-2, J\l.I.A.' Ist }Insc Bcsni, Jodhpur'-3{2 005

NOTICE O[ INSPECTION
(scc Rulc 30 (2))

Chaimr!n

.*t ...Iyd-.::l:: .liel1., , f.A r.

R.P.C.B. ri;pur

..e.p.1L".-..1-?

kh, No. ,191 oi, Bhq o&

T.l,e;l - Lur i l*f!'-_

Talc Noricc !h6t for rhc purposc ofcnquiry undcr scction 25/26 followiDg officcrs of the Srarc

. Board DarDcly :

(b) Scwag. Workt.

(c),.iVa:rc'Trcatmcnt Planr.

16j 
. racriiry

(c) Dispdsal Sy3lcm. I- .-.
(f) Any oth.r parB rhcrc off or be(aining lo under management/cotrlrol o n dal( (s) . . .e d- I 95 1.1?1:

tcrwicn .-.....hf|i.+ +..,.... Hrs. whcr au flcilitic! rcqucsrcd by thcm for such inspccrion should

bc .vailablc lo thcm )n silc. Takc nolicc tbat rcfusal or Dcnicl lo ibovc stltcd dcnrand nrrdc urrdcr

lhc furctioa! ofih. S are Board shall rmounl lo obstru€tion punish:lblc und.r scclion 4, ofrhe Acr.

No. ................., Datc

To,

n,l

*M;"r
lly Or(lcr of l[c Boord

-'tl"G" .R(.ry x9* Reg onal Officcr

l



alR

Fornr No. Xll

Regional Office

,g 272]225

asthan State Pollution Control Bo
Be0ion!l Oltic6 r SF[-2, llt.l.A., lst phaso Basni, JorlltIUr'342 ll05

NOTICE OF IN'I'ENTION TO HAVE SAMPI.,E ANA]'YSED

(Sco Bulo 2B )

ard

'ier.:l-Lq*i. Ai,e, - O "*V"a-

TAKE NOTICE thal it is irrtended to have analysed tho sample ot water

eftuent / trade Efiluenl which is being tak.n todav tho li-J'# !'11 4'
dav or ....... .8.11..fp..t0 1s.....-..........- lrom'v

. t. f"a'n J-o,n qAl\\o v;l l-u;qt -

f..," ff"..) *tl"+ "N +t.a 'trajt '

f Sewago

-fl-;t11,
-f"*ii"" 

ttq oir"r"J-L 
'q--ra

..H6te soccify the sttealn, well plant

-- _ to,

t)

Namo I Oosignalion o, lhe pcrson

who l.ke tho samples

vossel or placc from whoro the sample is takon.

The sample has besn colloctcd,

pres€rvGd motkcd snd 6osled ln

,nv o,uson"Q.r,z., 

",, 
o, ihZ-)

Slonoturo,...,.:7'{. .).'.,4.'...''"' :-""'r'

ttomc............, -.,,.--'
Dosignolion...-...-,.-

(NomeeDesignation ol th€ PeIson

oI lho lndustrics in whoso proscnco

samplo wss coll€ct€d )

.,$o
d*,



Ann.-rrr'A'
Rajasthan State Pollution Control lloard

Headquanor. 4. lnstitutionul Arca..lhalano Ijoongri..l i|ur, ir)llxl-l
Phore :0,.lI-5I59699.-1 159601 c-urail : u94tsL-s{e:!1!!t\ ./r.lu nr. rn

'lolll"ree IIelp l.ineNo. : l80l)1$t)(rll7 l,i. l

It\ t.nrxil \n(d l',^r

lrl.-Lt{n!-olrlllr t, lL _l <// - r ( l

\l ,lrhn$.ri Sinll \ ,, \l()d Si,)!h.
i\l|sxLr No !li) l. \ ill !. Ilh.trdr
l!ll' II uni.

o,.o,rl"ri:c'r

Srrh: Direcli{, rs lbr.l{osirinf ol I:o\iftrnmental (o rpcnrariur .nd(, \!!lr.trr r.i \ ,,r

lhe Wa1. r (pn vertion aDd ( o rul of Polluri.n) Acr. t 974 i con,t,li nc. ol ofllcl
ofthe I on'ble Snprenrc Coun i'r W t I'etitio,r (,\il \o. i?5,.,|: I,xr\r\lrl
Sumksh, Samhi & Anr. l\trni(rnof lndir{()th!r{r rh. I!,hlr\f,,,,
Crt n I lttuDal rr ()nBmal \pphcnri{nr \o 6tt6lr)t8, (,lnptr lrL.n \lultr r,,
Solid ri Lste Mana8.menr RoLs. 1016.

L Wh€rea-sthe lllr,er(Prcrenti(nr alld(inrrr)l ofldh,li nr) AJ. lr],1 th.rtL
asdrc"AcC')hn cornc inlo rorcc lr $ lr\ne ollr!.oLl'nr\. $ irh tititt lrol

:.  rd *hcr<d! r c Ari has b<en.n.er&i r,, tf,tri(t. h,r rhe |r<\e,I
xb lerrlrn,!t $ Llcr I\,lhui,.l rn(l ,ir ,r.,i trIrirB Jrnl r.,rLr r! r[! s

. \n,l $lrefur, I (ler lh. tro\i.r,,,. ,,r .r.Li,r tr ,l L,L \\.r. \.1
1 ,,$i!)glt lru. rr p(nnir .'nr |L!\tDir,\. ,n)\,(\ii ,{ l),ttL,i,! ,r,(L! ,t.r\,, !.
re.ord*tc. $irh \tr(h rlana,(is ' Ijr\ lJ( lr (l({\I h\ r[( sr.,r! tIj: ,]

nrcau or $cll ,, \e$cr or no lirtrl.
-1 \nd Nh<r$\ nr lc. th. pu i;!rN \n i((r ,rr :j 16 ,,1 rt,. \.r. rn, rr.r ,,,r

0r.!iotr\ !on\r r (,r'th< shr. B(,r(llnahli.h,r rrtL ,\ {Lt\ r, (nrl,L
,t,errri,nr,! f, (ii\,r rr)\ lr.. ,r(,rr.1,),1 ,1r.p,,..,t .\,rr,, ,,.t,..,.1,1

rlr.L.r,,. 
"l|!1, i Lrlel\r,,Jr.ihrr!...s.,rJ.I rlt\( t',(rr LIi\.,-r!..I

,,, 
'D rnJ (r lrr rg,,rro u\! irI l($ t, rlrlr.d !!rl.r rii 1,t Jj,rhnrt!,,,

clilftnr.: bc!ir ro truL. arrl Ie\ Ji,.|| !!( (,r irsr!.,n rtui( .lttn.nr
r \d wblrqrr \!\ tlha$ani \inBh \n \1,\l \in-|. rh!r!in n!]ur r.1.,(.1 ,, ,.:,

r,,Ju.rr\", r, .-.r.,{(d ,n .,t,Lr. [,! .,,i ,{.t,.rr::' t.-,Ir . t\,,.,.,,,.i \ .,
lllrn'rdu. l.hril uni. Di!rri.r .r,,JlrPlr

r, \r\l Nh(r(.r: r( xxi^ll\ ,.r- r | .n!! ,J't .' ri-..1 r, .r | -l : .
, ,,.1(r tlr. \\.,r! \.t
\, Nhe.c.,,, \ r(s ,tl rlL! rhir!.rlt)trr,, r\i.:rtr. \, jr,. r, r,!,!
$xrirl)olk(i(!,.nu.cdl) rl,r,!(l!'rr\ rhr lj,,nnl Lr,l.t,,..r(t !trr,r,.l',r 1,.r,....
rr. inJu!rrirl t) Lir \ idr lc (r J. (. I s ,)r tr,.1,
'\nJ \iBrc]i I rj!rils., rh. t1(,fuJ !.rrri(J.{{.Lr !\ !{ ,rfir,i:trL,i.
thc ioduitn \r nill op.rari[! ,il.!.,1i\ .1r],j r.rt|,_- ,t,,!.r .l..h.n:r.,.1
,,, ,r\.r.\ri r, $r. Jl\',,ll'c,\.Ll r[.jr ,] r.frtrr 11,,\!..,rr .t. i .,
rrl1,). .rurnh,, !!.^ r lh,. !,r,l||u,\,i r,r...!r .,,! i,.rnt,r! Ir.ritrjl!
\.r\hci (9). ler 1))(i0gnu!lri !(:r lt)tr,, t)^!, ilti i.iu! ,1,8!,J
.,'.lr ; r'1, .i,.,,1(.,r. ...,{ (, .., .....,rJ r..,r,t,,r,\i t i,,. .\.i ..
l\\.\) $d .rr r( f.ddin: ,lltr sr. t.{rnJ r rl,( r,,!,,r:r.. nn,.tr .
'.rl.d (li{nrai lrJ b\ rh. 1,,!.rt .rhrnr nriri,{r Jdnr! r1f,. i. nr,.
rr, oi lr'1,) rL, 0:: l0te
\nd shie$ h.N b<n rinlr., ,,h.LAcLt rh !\.,, ,r|(, \, fr ,\

.rl ,!\(,.r,' ril n,,r,, ,. ,',..r ,-. r ,,,.,...
,,rl.ri\crl,'ii,, rrtrl oD x!f,eirllnrr ri(lLl. In.r.t ,,r rrr(,,it,,,r\ n.,,.,j
$nllt rl;rrlrnr! nli, '.\rr. Jir!,r!! r! rlL. rlrd. \xr.r,ri .:. r,rl 1,,,
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Rajasthan State Pollution Control Board
Ilcadqu rncr. .1. lrstitutionul Area. Jhalana Doongri. Jaip. r-l0l{){tl
l)honc : rl ll -515969q.515961).1 e-mail : menrhcriecrLlorr /r tlh n;!.t!.!

Iitll lire\r llcli Linc No.: 1800t806t17 F.\r 7

lr) \'trI \hu.n. rl,r Ho hl! \(,l nr \ ,'rder prr(.(i on l: 7 :1lf, i ( , rCroltt .\ppti!iri,u
\,, 1:r)'101 ( mn Pn..h!\xt ,lRAB^ \'.\ slnrc ol R.in,rhan & t)., nrrJc ri, ,\\ r(
,,1'r'.\.rru.

'' - one thiry i\ .!rt !lar.lro'" tlk i1ru^ it th nhh. ,r! i,nl*nt L,n\
nl'icho t hei Er n ilh,!.tlh a th(t ! t?lcd\j,tt! t hrniLtt r, ltu,t\r.nh t|l
phlttt t lotdan!. \itk. quit. lonrcti, .. .t! t",tnn.l,n h\-the oth,lt h.t)t u\ 1,,.I

I

tl

t.l

i

li.

I'trnrl," t yars
:tl ltt tl*i tt.11 (l l,t th( Rq4itnd tttilt ol th. t\,utnlru t't ttrrt

t 'a)th,t 
tntitl thdt u' t\ t)l\',\ti,ts i1 .h\lht'ut St\1tt dk td the .,sn. turut t t tt

.tt\thlltt dJ non. d th.t dfto u! ,\ltt,([lt'
L L Ju her iDkn,ed ht. tht Resk,ul ofrcer ot th. R.lt^tltut polhn 

'(t,,thtBt$t\l t \,t rt .oarequ"ce ol tha .Etion token h\- th.nt n, funh, un.! ,, th, ,,.,L.'

/!{,\rcd t t lre Tribhtul. ti3 . Jtt unit: ly z heo orth'tul k, h. ch"al Ih \tr nk httt
lbt rn, sleps \sith rvgtut kt N ali\irr,l of l].ah x it!. it, .L\n .Dk rth
.rtir,Dr utdl htrt. hn* l\art tdLo ht q(h rjar tlt.tkttk,t ,r J 1\1 rtu \t, t
I'tll nt t r rrlttul lrtut1t to t\en otL.t ,t 4\nhl t! &l,\ttek . t, ,t,t ttti t nnar
o,t th. ., itet 01!u..lt Mitj trt th? l'ntk41L ot hllttul-t t\a.. St\titn.lt_ tht| t u\

\t ,h , \t tn tl,-\t,t n,qtJ t,, t,,.,.,i ,t,,", t,t th. t)^ 1,t t,tu h,ttrt tl
ln!&tlh \l ull at\o h( vJLlkl rnl' t\.itu'ruL hl <t)nt'.r\.t o t't rhr \, t
l'rukU, lor leg.t! iltn,iti!! L\tt.tal t'ut b.\ th,, till tu^r'

'\'rrl lrhcn Ls it is rhuc c\plichh chnrrh r urJpir.ol rcp!, cd dirc! ,rs,,l rhc llq hte

\(il xnJ t Inr.tul. th. illcurl n)dtr!t^ !,rrlnr(rl ir'.,,N,nrtr{r. lrr n,,rr,,r\ \r.,,,
l!&inSt,' rN\. iniut t(, thc.,runllncnt and Jirllagrng l.r d.rrrc ,.n{,r.1..nnt tt,rr
& lirirr:l ,' lhe rcSion. lhc\( lrel\ rr! lnolgh lt' (lt.lxrt ll( u.rr\ r' .hr,$r!
(l,rliruhcrs, kl $arranl \nrltgenr n.ri,rn ngainJ n-

Antl $herr ts lhe ir ornl hrs liiilld lo compl) $ilh rhe dircctioDs ,Jled hl thc &,rrJ
ln\rr) ri r.r,rimenndi\rvilllirll)r'(nr-conrplli'lgrirhrhcpro!isionsfth!.Acr
,\n(l \rhrr( 

's 
lonr ah)!c acts ho\c cau*d d3nrage ro rhr cnrnor Dcnl \rhich cin bc

entcforirr\ ns riprilicartl\ htrgc srth umle consequen.cs on lhe, \iro rnenl_ pohli.
l({lrh nd I). & tuuna.

\trd \her( ,, (h. abo\(,'h\c^t'rnrN irxlicitr th rhr ilnl,N^ hr; tl rlull l,,..,nrd\ $,r1,

rhc pretisi n\ ofllre,\ct ird vari()us direcrions sivcn b) rhc tton'bt( ( oun\ nnd ttniht.
N$lion l ( reen Tribunal 0nd b! m.king dischirge ol uDtre{red ctlluenr cnrilsirnr\ h:r\
caurcd grx e damage nr the en\innnnenl.
ltd \thcrr rs rhe Hon"blc Sopru r. Coo.l in trit Peiirnm ('i! il No. i 7 j,20l l l,ar\ ir\nftrr
\rrxt.h .,rniri & .\rrr \'- l'ni,{r,,1'hJi & rnh(r. nd rh( llo. ht( far"rr,,t ,,-..n
l,il,Lri.'l 1 ()ri!irxl \|t)li!,ui,rr\n.6ll(1:0lN((lllt,lirr(..fVrririt,,rl \,\l,t \\ir.t!
\Il,u!.Dr x R[1... :lrLir rnrl in \c!crrl ,,thL, .r\.\ hx' r'{r(l .lr.(riL] ' r(,, rl),\.
lrrrir(rrnn rlal ( or1p.n!rti.)|| (D .ll rhc ,r(l|r(lLr.l\ ,,nir. , Llu\ rc{ n'nrc,
rlslilulion nlilies ct. \\ho nre.xtrinrs da'rBgL. 1,, th! cn\ir,,Inrrn , r rh( f,, r.Lt,t, ,,r
'P{)l.l,t. I R PAYS'
And tllrcll.rr Hon ble Nxlnnul (nccn lribunal (NGT) hn. iss ed rtr- itir(erur I() rtru\c
Ln\ ir,!rm( nral Compcns$irrr on rhc non tonrpiin.r potlurin! Lrnirj rn(l hA ttr(r.(t rtr(
ln'arl l,r,nplcnrenr rhc \,rre ti,r r(:l.r.tlio of !n\ ri,!rrrr.irnt d! !c, cxr\cit (. ttr!
thhtir.
\,rl rh.,,isrlreind!\r,\ i, lrrhlrk)t,s) dxnrng.. ir t.tr\r nlll]etrtxt ro rrrrr\xrl!,.n
rh( I,r,i. .t 'P.,llur<r l,{\. Prinlrplc r, Jrreckii h\ lhc H^n hl \uprctrrc ( nud ru,- . -(-
\ or kfl\ !r r.r\ anJ Hon hl< \arxnrrl (,reen l nbunnt. \> Ld )-
\nJ sh(r, .rs lhe BonRl ha. r*s..d lhe amorn ,,t in'(flrn .n\rr.{, ,.,,r,t r.rra*n,.nar, i/
h b( lc\r.l o. llrc ind$ln a\ Rs. :.m di,r. itr \rord t(uptei r\., (rorL ,{,1\ Llr rt,r
hasi\ ol-1, llutcr P \\'pnNrnlr

^rr(l 
$hc,.'ns tltc Stxr. Boxftl itr pcrtir naDc( ot it\ dl|ties u|tJ! rh( \\il(1 \rt. A

.ourpctrrrr r. isrue.rn\ diruuiurs under \e.tiur l.i.\ rt lhc,\cr in \htu! r! o\ rr(r\!,.



Rajasthan State Pollution Control IJoarrl
Headquan.r.,1, lnstitutional AreiL. JhalaDa l)oonlri..lli.ur- i )llr()-l
Pl(,n( 0l- -<159{,9e.5159NJ{r-rnJr. rk,nt\-..\ar.r \.., t.

lirll lrec llelp l.rne \o I8t){IS0r,[-lrr.

oflic(r or lh,, ir\ ilrki suLh per\nr.,{ti(1, . .tr,rh,{,r\ .t,,, or r\{,rht . ..,,..
\urh direcllt)n\

l-hcretbrc. n \iewofahole rhe shr.rt\uftl inc\<r'i,..n rlu p.Nqr ,!ttc,r.\l{n!
it urder s(lion j.iA.'tthc rlk \(r arJ r,{ r,(.ti,fln r\(,.r luh(lrrr\ u J(r ,. ,., -.,,,..
Jx!!lslhCindUsIn'tlltFAllR\:llll..,,r({l|l$olJl(ll|.'..
LnviBmnlcni.l CoD, )cnseriotr oo rh., basis o1 .pollurcL palr llirrit]1.. \ir ,i .li .r.,,. ,

r€reipt of$;s norict t}'e Ltrlin,nnEnlat (,trnp(n,ari,rr nrai t<.re;",',rrcd,r, .,., ., r.,,,.,..
dr'lh drawn rn fn\.(" r ot fie Mernber S(rrErsn. RajaJha; srjre p,, u ,!, ,,*,,,, rr.,., l
Jaipur.

Pl€rse be in! 'med th{r nr.ase ot'taittrrt l(, dctnNn rh. I n\,nrnlen{J , ,{n| h,Ir
lh( nrJuslrt \ill h( l, rbt< tir t('tt(\\rnr rr,. ,.

i l-c8rl :r.rku i,,.tr.ttng i;[ng,,t r\.!utnlr tl)l)l,L,irr!, L](1.,,. rt\ ll,.,.
:,iat()llirl (lrern Irihuna] ori\ rrr rrrrLarcir agarrrsi rhr irlu,rrl ., (l ,r, .{\ r,
ot!uprer.

ii. Any app ication fbr EraoL rErcsat .lconrnlh,eiht^tr,!..,r,.,rrr,,,|r1,.,-
shallnor r crlrnsilled b\ lhr t}r)ard.

iia. Alier 45 la)s $e irdusr.v shal hc liahte t(\ tr\ rJd,rn,rrlx,r\j!r, ,, [),, ,.r it.
tolalsnn trtu of l,[\ ironrrcntnt (,rl|cn{ri,{r nr.(r.h n,llrh., ,rr],.r\.r,
JLp.{ri, ..r rh( t \,r,{rnr. rrtr,{rtrJr.rrrn,

h 0u) bc f!:rher not.i rhar tiitllrc trJ ronrph sidi ttl3sc (tirrik)r. r, r.,!i,r,rr
,,lT{rrc. pu iihahle ' irh [nprisonn'rnr t r r r! n $h,eh sha n.,r h( ,(.\ rt..,, ,rN. \J.,, ,,r.
sr\ rrru lh: bul \hi(j rna] c\tend to sir \rar{ an.t trith rine under *.!.lx{r r lt . ,,r rhe \\ .,r(,
Acrand the indush .lallbcctosst immr\tinrct! sirh,,ura \ Dn,r n, i."

\ ,,r. \ irtr.,. t

:t
l\l ,l.rtr l).\r
\t!, hrr \((r!r, .

t-ll:(ii0ip.0!-)RP( B I(, t)rt!

l. Regio ai ()lliccr Rlgitrrll()tfioer. t(t|t.rnhin \t.rr. t,(liixri(jr ( ,,i r,,t IlL,.L .r ,,(lrr,.,
cnsun cornplian c ot rh< dira]rion\ I\F,L{ t\ rl8 tn.rr,r .IrJ .,,_.,.1
rnduslF in c&*, tailuftrodef$rtlrhrltr\rnnrn( (.inpLtr.xrL.,,\\Itr,h(r,1.,,....

( hieIA,icon[$ t llicer. RajnilBn Slnr( l\,ltuliri ( ({rlr,,l ln]mt. J.ril)Ln(;n)rp ln t-harg! IL'\lilc). llajxjh.nr \l . l,lilh i(!r ( ,{n,,, ln,rrt..rrb,,l
\lu-rcr l,l!.ttr\ ,rlnenr (,rnp!,r\ifi.11 , (,t. Rxr.,,rt6 \r.,r( lr, urtr1,, ,r !
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2019-2020/TCD/6643  Dated20/02/2020 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/Jodhpur(Luni)/6465(1)/2019-2020/5176-5179File No     :  

Order No :

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695Fax: 0141-5159697

20/02/2020

Registered

93740Unit  Id   :

M/s NAAGNECHI ENTERPRISES

WARD NO-9,RAJPUTO KA MOHALLA , BHANDUKALAN

Refusal of  Consent to Establish  application under provisions of  Water (Prevention & Control 

of Pollution) Act. 1974.

Sub:

Your application No. 213623 dated 17/04/2018 for  Consent to Establish  received on 

dated  17/04/2018.

Ref:

    Apropos above,it is to inform you that applications for  Consent to Establish for TEXTILE UNIT 

situated at KHASRA NO-149/2 BHANDU KALAN Tehsil:Luni District:Jodhpur under reference is 

hereby  refused under the provisions of Section 25/26 of Water (Prevention & Control of 

Pollution) Act,1974 for the reasons that:

Sir,

After examining the application for consent to establish a show cause notice for 

intended refusal of consent to establish was issued by the Board vide letter dated 

16.01.2020 for the following deficiencies:-

(a) Land conversion letter and land ownership documents have not been submitted.

(b) Water balance details have not been submitted. 

(c) Detailed proposal for treatment of the effluent to achieve the zero liquid discharge 

(ZLD) has not been submitted. 

(d) NOC from CGWA for abstraction of ground water has not been submitted. 

(e) Environmental compensation has not been deposited in compliance to directions 

issued vide letter dated 04.07.2019. 

(f) Total deposited fee is Rs. 21000/-, which is inadequate, as applicable fee is Rs. 

31500/-.

 1 

The industry has failed to submit  reply of the show cause notice dated 16.01.2020. 2 

It is further to inform you that after refusal of  Consent to Establish legally you can not Establish the 

plant.

It may be noted that the industry’s fresh application for grant of  Consent to Establish, submitted 

soon after the refusal, shall not be treated as complete application unless it is supported with 

evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent or 

application, and thus may again be refused without any further notice.
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2019-2020/TCD/6643  Dated20/02/2020 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/Jodhpur(Luni)/6465(1)/2019-2020/5176-5179File No     :  

Order No :

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695Fax: 0141-5159697

20/02/2020

Registered

93740Unit  Id   :

Yours sincerely

 Member Secretary

Copy To:-

P.S. to Chairperson, RSPCB, Jaipur..1

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jodhpur.2

Master File.3

Group Incharge

Page 2 of 2




